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 सभार्पात  महोदय  मेंने  कर  दिया  हों

 शी  श्याम नन्दन मिश्र:  कम  से  कम  इतना
 आदेश  दीजिये  कि  कल  कर्मा नस् टर  साहब  इस
 बारे  में  कछ  कहेंगे।

 MR.  CHAIRMAN :  I  shall  now  put  the
 Demands  for  Excess  Grants  (General)  to
 the  vote.  The  question  is:

 “That  the  respective  excess  sums  not
 xceeding  the  amounts  shown  आ  the

 third  column  of  the  Order  Paper  be
 granted  to  the  President  to  make  good
 the  amounts  spent  during  the  year
 ended  31st  day  of  March,  1972  in  res-
 pect  of  the  following  demands  _  entered
 in  the  Second  Column  thereof  :

 Demands  Nos.  2  to  5,  20,  24,  41,
 46,  49,  SIA,  64,  66,  74  78,  86,  93,
 107,  111,  125  and  126.

 The  motion  was  adopted.

 श्री  र्यामनन्वन  पेमा:  मेंने  क्  बाते  रखी
 हूँ,  आप  आदेश  दीजिये  कि  केल  कफर्मानस्टर
 साह  आ  कर  उस  पर  वक्तव्य  दूँ

 सभार्पात  महोदय:  उन्होंने कहा  ह  कि  वे
 उन  को  क्च  कर  दंगे।

 शी  श्याम नन्दन  मिश्रा:  ठीक  ह  लेकिन
 यह  भी  कहिये  हक  कल  वक्तव्य  दे।

 सभार्पात  महोदय:  जब  वे  उन  को  कस्बे  कर
 दंगे  ्तो  हम  समझते  ह  कक  वे  आपका  सौ
 स्काई  करेंगे।

 MR.  CHAIRMAN :  IT  shall  now  put  the
 Supplementary  Demands  for  Grants  (Gene-
 ral)  to  the  vote.  The  question  15:

 “That  the  respective  supplementary
 sums  not  exceeding  the  amounts  on
 Revenue  Account  and  Capital  Account
 shown  in  the  third  column  of  the  Order
 Paper  be  granted  to  the  President  to
 defray  the  charges  that  will  come  in
 course  of  payment  during  the  year  end-
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 ing  the  31st  day  of  March,  1974,  in
 respect  of  the  following  demands  entered
 in  the  second  columns  thereof  :—

 Demands  Nos.  2,  7,  11,  35,  44,  71,
 78,  90  and  98.

 The  motion  was  adopted.

 12.47  ups.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  move  for  leave  to  intro-
 duce «  Bill  to  provide  for  the  authorisation
 of  appropriation  of  moneys  out  of  the
 Consolidated  Fund  of  India  to  meet  the
 amounts  spent  on  certain  services  during
 the  financial  year  ended  on  the  31st  day
 of  March,  1972,  in  excess  of  the  amounts
 granted  for  those  services  and  for  that
 year.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  authorisation
 of  appropriation  of  moneys  out  of  the
 Consolidated  Fund  of  India  to  meet
 the  amounts  spent  on  certain  services
 during  the  financial  year  ended  on  the
 31st  day  of  March,  1972,  in  excess  of
 the  amounts  granted  for  those  services
 and  for  that  year.”

 The  motion  was  adopted.
 SHRI  ४६.  R.  GANESH:  I  introduce}

 the  Bill.
 Sir,  I  movet:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of  moneys
 out  of  the  Consolidated  Fund  of  India
 to  meet  the  amounts  spent  on  certain
 services  during  the  financial  year  ended
 on  the  31st  day  of  March,  1972,  in
 excess  of  the  amounts  granted  for  those
 services  and  for  that  year,  be  taken  into

 consideration.”
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 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  provide  for  the

 authorisation  of  appropriation  of  moneys
 out  of  the  Consolidated  Fund  of  India
 to  meet  the  amounts  spent  on  certain
 services  during  the  financial  year  ended
 on  the  315  day  of  March,  1972,  in
 excess  of  the  amounts  granted  for  those
 services  and  for  that  year,  be  taken  into
 consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  There  are  no  amend-

 ments.  The  question  is:
 “That  clauses  2  and  3,  the  Schedule,

 Clause  1,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  2  and  3,  the  Schedule,  Clause  1,
 the  Enacting  Formula  and  the  Title  were

 added  to  the  Bill.
 SHRI  K.  R.  GANESH:  I  move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 16.50  brs.
 *APPROPRIATION  (NO.  5)

 1973.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH) :  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums  from
 and  the  out  of  the  Consolidated  Fund  of
 India  services  of  the  financial  year  1973-74.

 MR.  CHAIRMAN:  The  question  is  :
 “That  leave  be  granted  to  introduce  a

 Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
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 and  out  of  the  Consolidated  lund  of
 India  for  the  services  of  the  financial
 year  1973-74.”

 The  motion  was  adopted.
 SHRI  K.  R.  GANESH :  Sir,  I  introduce} the  Bill.
 I  beg  to  movet  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 consideration.”
 MR.  CHAIRMAN :  Motion  moved :

 “That  the  Bill  to  authorise  pryment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Cons‘  lidated
 Fund  of  India  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 consideration.”

 श्री  रामावतार  शास्त्री  (पटना):  सभार्पात  जी,
 नं.  y,  44  आर  46  से  सम्बन्धित चार

 छोटो  सवाल  उठाना  चाहता  ह
 तो  भारतीय  खाद्य  निगम  से  सम्ब-
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